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ACT No. II oF 1907.

'PASSED’ BY i'rHE ‘GOVERNOR (ENERAL OF INDIA IN CouNoiL,

z(Recewed tlw assent of the Govemor General on the 1st Marclz'

1907.)

An Act to provide for the inspection of Steam-

boilers and Prime-movers and for their
management by competent Engmeerq in
the Central Provinces.

THEREAS it is expedient to prowde for the
inspection of steam:boilers and prime:movers and

for their management by competent Engineers in the
Central Provinces; It is hereby enacted as follows :—

1. () This Aot may be called the Central Pro-
vinces Boiler Inspection Act, 1907.

being administered by the Chief Commissioner of the
Lentral Provinces,

(3) Nothing in this Aot shall be deemed to apply

to—
(a) any locomotive engine, boiler or prlme mover

used upon or appertamlng to afly railway,
within the meaning of that word as defined

in section 8, clause (4), of the Indian Rail-

ways Act, 1890, or

‘ (b) any boiler or prime-mover used exclusively
' for domestic purposes at atmospheric pres-
sure, or '

(¢) any boiler  or prime-mover used upon ‘any

vehicle or class of vehicles which tne Qhief -

Commissioner may, by mnotification in the
local official Gazette, spec1fy in thls behalf

2. In-- |

. savmgs

() It extends to the territories for the time

Short title, -
extent.and




(Sectwn 2. Inspectwn and licensing of Bozlers —
: Sections 3-4.) R

in the subject or context,—

(@) *“Dboiler” includes any eylmder or vessel used
for generating steam under pressure, and
any steam-chest or other appa,ratus closely

- attached theretos: "

(b) “prime-mover” includes any steam- -engine,

steam-hammer, - fly-wheel, * first driving

.and every appurtenance necessary for the
safe and efficient Workmg of a prlme-
mover : :

(¢) “owner” includes any person using any boiler

_ thereof : and

under thls Act.

Inspectwn and lzaensmg of ,Bozlers

spectors. yiove duly qualified persons to be inspectors for the
~ purposes of this Act, and may fix the local extent of
‘each such inspector’s duties.

4, The owner of a boiler shall not use the same,
or permtathe same to be used,— ~
(e) except under and in accordanoe ‘with the
oonditions of a license duly. granted and in
-force under this Act, and

‘immediate management and charge of an
engineer nolding a certificate of comthenc y
under this Act declaring that he is com-
petent t0 manage or be in charge of a
boiler of such capamty or kind,

Explanatwn —A. person. employed to manage and
he: m, charve of not more than two sets of boilers

belonging

as agent of, or on hire from, the owner.

(d) " prescrlhed ? means . prescrlbed. by rules.

3 The Chief Commissioner -may appomt one or

6 ', : Oema al Provmces Bozler Ins,)ectwon [AO’I‘ II

Dofinitions. 2 In this ‘Act, unless there is anvﬂnng repuo'nant’ '

shaft, or pulley attached to such enginse,

(b) unless the hoiler is under the- dlrect and |
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" belonging t6 the samé diwnes; afid &0 situated that no
one of theri i§ riots thah & Vhgusand Test gpart féord
any other of them; shiall be deeuied to bé exiployéd in .
direet and immediate mAnagement and eharge of all «
such boilers: C ' L
5. (1) The owner of any boiler who déires to use Registeutis
the same shall, if it is uwnregistered; eause it to be sndnu
-registered. : S ,
~ (2) The owtier of a boiler may give notice in
writing to the inspector that he desires to have the
same registered, wheteupon the inspector shall register
sueh bolle# and shall allot t6 it & humbét (to be.
called the registry number) doffesponding to the
number of the entry concerniiig it ih the register of
boilers: o _ ‘ »v 3
(3) Such number shall be comiitinicated to -the '
-owner and shall; within such réasonablé periéd as the.
inspector may direct, be permanently marked upon
“the boiler by the owner thereof so as to be plainly
visible and in such manner as the Chief Commissioner
‘may preseribe.’ \ ' ' S
6. (1) The owner of a boiler whiéh has been Procedare o
registered under seotion b, or in respeet to which the gg’f{)‘gs‘gg“
notice prescribed by sub-section (2) of that seetion license,
‘has been given, shall, if he desires t¢ use the same -
and does not possess a license in respect of the same
granted under this Act and then in force; make an.
‘application for a license to the Distriot Magistrate,
and the District Magistrate shall cause an éxamina- .
tioni of the boiler and of every appuitenince clesely -
attached theieto 6 bé made by an inspector with {he
least possible-delay and within twerity days after the.
receipt- of such application, and shall inform the -
‘Gwhner of the date on which the said examination will
take place. . - '
(2) Every person making an application under
this section shall simultaneously pay the prescéfbed
fees for the examination. -

boilers.:

7(1) The



7 (1) The owner or person in charge of any~~
l: 1ler to" be examined under section 6 shall—

(a) afford to the 1nspecfor all reasonable facilities
: - for such examination, and all such informa~

‘tion as may reasonably be requ1red byv
"~ him ;- ;

(Z;) prevmusly arrange that-—

(z) the boiler shall be empty and cool, a,nd”'
- shall be cleaned inside and outsxde 3

(#8) fire-flues shall be swept;

(#i¢) fire-bars and ﬁre-brldo'es shall be re~
moved ;

(iv) blow-off and other . cocks shall be
cleared for the purpose of examina< -
tion;

- \c) if required by the inspector, cause any brick-
- work or magonry in contact with the
‘boiler to be removed ;

(d) during the examination, keep the boiler effec-
tively disconnected from any steam or

hot-water communication with any other
“ boiler.

(2) The provision as to d1sconnect10n contamed
in clause (d) shall extend to every case in which a
- _-person is sent, or with the owner’s assent goes, into
a bmler for any purpose connected therewith,

= 8. (1) If the inspector is satisfied that a boiler
exammed under section 6 and the appurtenances
i -closely attached thereto are in good condition, and
if ‘the registry number of the boiler is properly
arked thereon in accordance with sub-section (3)
" of section 5, he shall forthwith give to the ownera
" license to that ‘effect in the form of, and containing
o the particylars specified in, Schedule A

“(2) Evergc license so granted shall be renewed by |

the inspector from time to time, if he is satisfied,
'vafter re- exammmg the boiler and the appurtenances

~ closely
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{Inspection and licensing of Boilers. ~—Sectmns 9- 11 )

closely attached. thereto under the prov1s1ons‘ of sec- _v '

tion 6, that the same are in good condition.

(3) Bvery original -or renewed license granted .
under this section shall be granted for so long a.

period as it shall appear to the inspector probable

that the boiler and the appurtenances closely attached o

thereto will remain in good condltmn

Provided that no license shall remain in force forb

a period exceeding twelve months.

9. If an inspector refuses to give a llcense ora
renewed license to the owner of a boiler, or refuses to
give the same for the full period or pressure-applied

for, he shall give to such owner within forty-eight -

hours his reasons for such refusal in ‘writing, and any
owner deeming himself aggrieved by the refusal may,
within one month from the date of its communi<

cation to him, lodge an appeal with the District
M&glstrate

10, The District Maglstrate shall appomt one or
more assessors to aid him in disposing of the appeal,

and shall, within ten days of its reeelpt, publlcly
inquire into and determine such appeail.

(2) The District Magistrate may either reject

the appeal, or grant the owner a license for such

period, not exceeding twelve months, and for such

" pressure, as he thinks fit.

(3) 1f the decision of the District Maglstrate is
not in accordance with the opinion of the assessor

or a majority of the assessors, an appeal from it shall .

- lie to the Commissioner, who shall thereupon pro-
ceed to inquire into and determine the appeal, with
or withont the aid of assessors as he may think fit,

in accordance with the provisions of sub-section (2), - |

and the decision of the Commissioner on such appeal
shall be final.

(4) In other cases the decmon of the Dlstrmt

Magistrate shall be final. ,
L (1) If the Dlstrlct Maglstrate or Commlssmner
. . v B

Appea.l fro

refusal to .-
grant boiler " -

Heense,

Disposal of
appeals.

Awmd of

costs in-
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(Imspection and licensing of Boilers.— Sections 19:18.)

"¢ of opinfon that an appeal is unfounded ot frivolous, -
he may award dny sum not excéeding fifty rupees
to be paid'by the owher as costs:. _ '
(9 Any sum so swarded shall be recoverable
fiom ‘the ownér as if it were an arrear of land-
révenue. - ' _ _ :
12 The Distriet Magistrate may; after suchi in-.
quiry as he may consider just; revoke any license
grauted under section 8 or section 10—

() if any fee, lawfully due under this Act, iy
- mnot paid after the same has been duly
demanded ; or '

(&) if there is reasoti to believé that stch liceiise

: ‘has been fraudulently obtained of erros

neously granted, or has been gratted with-
 out sufficient examination ; or
* (e) if there is reason to believe that, since the
- granting of such license, the boiler in re-
spect whereof it was granted has sustained
injury or has ceased to be in good con-
dition. ' ,

18. (1) Any inspector may, at any time between .
‘suntise and sunset on any day during the period for
which a licensé may have been granted under section
8 or section 10, examine any boiler, whether at work
or niot, for which such license bas been granted, in

order to ascertain whether such boiler is in good
© condition, and whether any cause exists for revoking
the said lcense, ' o
2) Any inspector may order the working of a
‘boiler which he desires to inspect under sub-section
(1) to be stopped only when that shall in his opinion-
. be indispensable for the proper examination of the
~ boiler. ‘ o ;
- (8) The reasons for any such stoppage shall be.
given in writing by the inspector to the.owner, on the
_owner’s demand, concurrenfly with the ovder for
‘ ' ~ stoppage, -




A R .

- stoppage, and the owner shall thereon become subwct’

- shall be bound to answer truly, to the best of his

- to the cause, nature and extent of the accident.

- may, after visiting the scene of any such accident as
~ aforesaid, by an order in writing, direct that the use

to produce the same when-called upon to doso by the

1907.] Oentrél-_:Provin&és Boiler Ihspebﬁo% 11
(Inspection and licensing of Boilers.—Sections 14+16.)

to the provisions of section 7.

14. If, at any time during the period for which 4 Duty of -
license under section 8 or section 10 has been gr&nted owner o 1g
any structural alteration or renewal is made in any o i sni
part of the boiler to which such license rélates, the partok, .
owner of such boiler shall give notice in writing of {)‘(‘jf{";"d
such alteration” before it is  completed tothe District
Magistrate or to such person as s may be appointed by
him in this behalf.

15. (1) Every owner or person in charge of a Procodure
boiler shall report in writing to the District Magis- fonientto
trate, or to such person as may be appointed by him
in this behalf, every accident to the boiler, or to any
apparatus attached thereto which is calculated to
weaken the strength of such boiler or to render it

liable to explode.

(2) Every such report shall be made within twelve
hours of the occurrence of the accident, and shall con-
tain a true descrlptlon of the nature of the accident
and of the injury thereby caused sufficient to enable
the person to whom it is made to judge of the grawty
of the accident.

(3) The owner or person in cha,rcre of the boﬂer

knowledge and ability, every question put to him in
writing by the person to whom the report is made as

(4) The District Magistrate, or any person
generally or specially authorised by him in this behalf,

of the boiler be discontinued untilit has been ¢ examined .
and certified as fit for use by an inspector. -

16. (1) The owner of any boiler who has obtained Duty of

a license therefor shall at all reasonable times during 3:3:‘{);’1&

the period for which such license is in force be bound license,

Dlstrlct
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13 Oentral Provinces Boiler Inspootion, [act 11
(Grant of certificates to Engineers.—Section 17.
_ __Z?enalties and Procedure.~—Section 18.) '
kDistri@t Magistrate, or by any person generally- or
specially authorised in writing by the District

Magistrate to demand its production.

- (2) A person who becomes owner of a boiler during
“the period for which a license therefor is;in force shall
“be entitled to receive the license from. the preceding
-owner and shall be subject to the provisions of sub- -
sectlon ().

Grant of oertzﬁoates to Engmeers.

. Grantof 17, Engineers’ certificates-of competency, declar-

~engineers” - ing that the person named therein is competent to

ortifiatos  amage or be in charge of a boiler of such capacity or
kind as is specified therein, may be granted and may be

"« cancelled or suspended in accordance with such rules
as may be prescribed by the Chief Commissioner in
this behalf. -

Penalties and Procedure.

.Penalty for ’ 18. Any owner of a boiler who—

(@) fails, as required by section 7, to furnish an
' inspector with necessary information or to
make the necessary dispositions for facili-
tating examination,
(&) fails to give notice, as required by section 14,
. of any structural alteration or renewal
thereof,
~ (e¢) refuses or neglects to produce a license when
duly called upon so to do under section 16,
v and
- {d) every owner or person in charge of a boﬂer .
' ‘who fails to report, as required by section
15, any. accident of the kind . mentioned
" in the sectlon,

shall for every such omission, refusal or neglect, be
unishable with fine which may extend to one

‘bundred rupees,
19. Any
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(Penalties and Procedure.—Sections 19-22.)

Penalty on
owner: using-
boile}‘. with-

19. Any owner of a boiler who— S
(@) uses the same, or permits it to be used, with-
out a license duly obtained and in force in
respect thereof ; ; :
(d) uses the same, or permits it to be used, at any"
time except whilst he has in his employ, in contr
‘direct. and immediate management and “
charge thereof, an engineer holding a cer-
tificate of competency under this Aet: -
declaring that he is‘competent to manage
or be in charge of a boiler of such capacity
‘ or kind; ‘
(¢) uses the same, or permits it to be ‘used, in
contravention of an order for discontinuing
. its use made under section 16, sub-section
(4), or at a higher pressure than that
allowed by any license in force in respect
( thereof ; -
shall be punishable with fine which may extend to
five hundred rupees and, in the case of a continuing
offence, with an additional fine which may extend to
one hundred rupees for every day after the first in
regard to which he is convicted of having persisted in
the offence. . - : ’ N
20. Whoever - removes, alters, defaces, renders Penalty for
invisible, or otherwise tampers with a registry fmperine
- number marked on a boiler shall for every such act ~$Lbr:rg:,§tﬂyi
be punishable with fine which may extend to five boiler.
“hundred rupees. , N
21. Whoever fraudulently marks upon a boiler 5 Penalty f
‘registry number which has notsbeen duly allotted -to aeme s
it under this Act shall be punishable with imprison- registrs -
~ment which may extend to two years, or with fing, Bumbers
or with both. S L e
22. Whoever, being required to deposit his- certi-
ficate in accordance with the provisions of ‘any rule omit
made -under section 25, sub-section (), clause (e), &
“refuses or omits to. do so, shall be punishable with b o gkl
_fine which may extend to five hundred rupees.. cordance -
: 23 NO with 'r“ule'g@i‘”
3 under gection -
, 25 (1) (o).

\

*




Power to
‘make rules,

‘charged with an offence against this Aect,

14 Central Provinces Boiler Inspection. [agr 1T

( Penaltaes and Procedure.~— Sactions 93-24. Rules,
—Section 25.)

23. No Court 1nfer10r to that of a Magistrate of
the first class shall have jurisdietion o try any person.

24, No oharge shall be brought against any
person of any offence punishable under this Act
except, wmhln six months after the commission of the
offence, nor shall any such charge be brought except
with the sanction or under the direction of the
Distriot Magistrate.

_ Rules.

25. (1) The Chief Commissioner may make rules
consistent with this Act for all or any of the tollong
purposes, namely :—-

(@) for settling the duties and emoluments of
inspectors appointed under this Act, and
regulating the control to be exercised by
District Magistrates over such inspectars ;

(b) for ﬁxmg the fees to be levied for the
inspection of boilers under sections 6
and 15 at such rates nof exceeding those
speclﬁed in Schedule B as the Chief Com,- '
missioner may think fit;

(c) presc,mbmg the procedure to be followed in.
the hearing of appeals under section 10,
the emoluments or fees to be received hy
‘ASSeSSOrS appomted under that sectmn,
and regulating the holding of - 1nqu1r1es
under section 12 ;

(d) provxdmg for ghe grant of e,ngmeers certlﬁ-g;
cates of competeney, and in pal:tlcular
prescmhmg— ‘ ‘

(7) the cases in which certificates may be.
granted without, and these in which
they may be granted ounly after,
examination,

(w) the duties and emeluments of examiners,

~and the conduct of examinations,

(¢94) the
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j Qentral ;?-ra@zm;zes Boiler Fnspection, 15
(Bulca~ Section. ,95 ) '

(446) the qualifications to be required of, and
the fees to be paid by, candidates for
-examination, and applicants for certifi-
cates withont examination, respectively,

(¢v) the different elasses of certificates which .
may be granted, and the nature of the
boilers which each such. class of certifi-
cate shall eover,

(v) the form of certificates and the authority"'
by which they may be granted, and

(v) the mode in whicha record of cermﬁgates
granted shall be kept, and the cases in
which, and the fees on payment of
which, duplicate certificates may be
~ granted ; :

(¢) providing for the eanoellatmn or auspensiqn of
engmeers eertificates of epmpeteney, and
in partignlar for-—

(¢) the procedure to be followed in inquiriesinto
allegations of incompetence, drunken-
ness, misconduet or negligence on the
part of holders of such certificates, and-

(%) the deposit of such certificates by the

holdens of the same, when se required,
gnding the result of sueh mqmnes
and the action to be taken on theu:
failure  to comply Wlth such requisi- .
tions ; and '
6] g\enerally for carrying out the purposes of
his Act.

(2) The power to make rules under this Act is
subject to the condition of the 1'ule.s*bemg made afbep '
previous publication,

(3) All rules framed under this A@t shall he,
published in the lgeal efficial Gazette, and shall there-
‘upon- have effect; as if enaeted in this Aet.

chellaneous.




16 Central Provinces Boiler Inspection. [l‘e;r;gf?
(Misoellaneous.—Sections 26-27. Schedule A.— Form

of Inspector’s License.) .
: R 2 :
: L Miscellaneous. ‘
g‘,;ﬁ;‘;,gg 26. All fees, costs and penalties levied under thig

der Att,  Act shall be disposed of in such manner as the Chief

~ v Commissioner may direot,. ‘
- 27. (1) The Chief Commissioner may, by notifica-
tion in the local official Gazette, apply so much of this*

- Act as relates fo the taking out and grant of. licenses
for, and the inspection of, boilers to prime-movers
generally, or to prime-movers of any particular class

“in any place or district in whick this At is for the
time being in-force.

() During any such period as any notifieation
under sub-section (1) is in force in- any place of
district, the provisions of this Act thereby made ap-
plicable to prime-movers shall be read and understood

~in such place or district as-if the word *boiler »
included the words ¢ prime-mover”” wherever used
therein, o

SCHEDULE A,
(See section 8.) _
ForM or INSPECTOR’S LIGENS-}_L'. . -

=

Registry

g When | - o+ Time for. [ Maximum

‘Name | No, and and ‘When and | ‘which this | pressuve af
of deseription [ Power, where | Where last | certificate | which the. REMARES.

owner, ( of boiler, maid; repaired, is to be | hoiler may

‘and age, in foree, | be worked, T

1, the undergigned, certify that I have examined the: above--
named boiler, and to the best of my judgment the boiler, as
. shown in- the above statement, and "all its necessary appurten-
ances- are in good condition and the: Registry  number - is:
‘properly marked thereon; : : '
. - : 4, B,

Iuspector.
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- (Schedule B. ——Mammum rates. of fees leviable for
inspection of boilers under sections 6 and 15.)

SCHEDULE B.
[See section 25 (1) (8).].

M AXIVMUM RATES OF FEES LEVIABLE FOR INSPEOTION oF Bou.mzs
UNDER SECTIONS 6 AND 15,
Rs. .

(1) For the inspection of each boiler not exceed--
ing 10 horse-power nominal’ . 15
(2) Ditto ditto exceeding 10, but not exceedmg '
20 ditto . . 20
(8) Ditto ditto exdBeding 20, but not exceedmg '
80 ditto . . 50
(4) Ditto ditto exceeding 30, but not exceedmg
50 ditte . . e . . 40

(5) Ditto ditto exceedmg 50 dltto . 50




